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MADHYA PRADESH BILL
No. 31 or 2012,

THE MADHYA PRADESH ADHIVAKTA KALYAN NIDHI (SANSHODHAN)
VIDHEYAK, 2012.

A Bill further to amend the Madhya Pradesh Adhivakta Kalyan Nidhi Adhiniyam, 1982.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India as follows —
Short fitle. I. This Act may be called Madhya Pradesh Adhivakta Kalyan Nidhi (Sanshodhan)
Adhiniyam, 2012. -

Amendment of 2. In Section 18 of the Madhya Pradesh Adhivakta Kalyan Nidhi Adhiniyam, 1982
Section 18. (No.9 of 1982) (hereinafter referred to as the principal Act), for sub-section (1), the following
sub-section shall be substituted, namely:—

“(1) The State Government shall, on the requisition made by the Bar Council of

Madhya Pradesh, print or cause to be printed in such form and in such manner

- as may be prescribed in consultation with the Bar Council, adhesive stamps

bearing the words “Madhya Pradesh Adhivakta Kalyan Nidhi Stamp” of the value

of twenty rupees and fifty rupees for being supplied to the Bar Council for
distribution and sale on 10 percent commission basis.".

Amendment of 3. In Section 19 of the principal Act,—
Section 19.

(i) in sub-section (1), for the words “ten rupees”, the words “twenty rupees” shall
be substituted;

(i1) in sub-section (2), for the words “twenty rupees”, the words “fifty rupees” shall
be substituted. ‘

STATEMENT OF OBJECTS AND REASONS

At present Adhivakta Kalyan Nidhi stamps worth Rs. 20 and Rs. 10 are being affixed

fﬁe memo of appearance
filed before the High Court and subordinate courts respectively. . '

2. The revenue received from the sale of these stamps are utilized for the implemestation of welfare schemes
of the Advocates. Due to high inflation the welfare schemes run under the Madhya Pradesh Adhivakta Kalyan Nidhi
Adhiniyam, 1982 (No. 9 of 1982) are seriously affected. Hence it is proposed to increase the value of the stamp affixed
under the principal Act from Rs. 20 to Rs. 50 in the High Court and Rs. 10 to Rs. 20 in the subordinate courts and
in other authorities /Tribunals. Therefore suitable amendments are proposed in Section 18 and 19 of the principal Act.

3. Hence this Bill.

BHOPAL : DR. NAROTTAM MISHRA
DATED the 27" November, 2012. Member-in-Charge.
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